CpEN COURT

IN THE CENTRAL AWLMINISIRATIVE TRIBUNAL, ALLAHABAD
“ 8w

v
Allahabad ; D=alcd thig 27th day of November, 1997

CUriginal Application o, 3€2 of 1995
“jﬁtgict . Kaflpur

N Homtble Wr, Justice B,C, Saksena, V,G,

Hons s { N i

Union of 1ndia Through General Manager,

|
@ Central nailway, Bombay V.T,

f 2, LUivisional Hallway Manager, |
| Central failway, Jhansi, |
|

. ’D 3, Permanentl wagy Angpector, Central fallway, Orai,
T | 4, Assistant Railway, Central dailway, Kanpur, |
|

(By shri G,P,.agarwal, Advucate), . |
g & © u‘ipplicantE IE

Versus

——— i —

Maduresh Khare son of shrl Jggsish Sahai Khare
R/o House No, 46, Najhal Bagzar, Jhansi,

e —

| l.

| 2, Prescribed aAuthority under payment of
: Wages Act, Jhansi,

(By AK iNigam, Advocate)

S T—— R e e B . S
-

. JRespondentg

ﬁ CRPDER (Or al)

By Hon'hble ir, .G, Saksena, VLG,

This UA has been filed uncer Secticn ]9 of the

T T T g e -

Adminigtrative Iripunal Act, 1985, challencing the award

passed by The prescribed Authority uiuer the pagyment of

Wages Act, 1n view of the decisicn of the Honiple

;
!
f

' Supreme Court in The cgse of Ki Gugla Vs, Controller
i N of printing and 5 tatiocnery, Alf 1996 s.C, 48, the
- A% matters arising outl of the orader of Authority under

the payment of Wages Act gre not cognizable by this

Tribuﬂal'




-2 =
T The respondents have also filed MA No,3858/97 |
indicating the said fact, The CA is accordingly dismissed.|
89 The interim order granted in the case is vacated,

4, Nothing in this order, however, shall pr:ecludﬁ
xm\f'-ﬁ‘!-'th ORI

the applicant from seeking

appropriate legsl forum, if so advised, in accordance with

law,
Gy Bo
vember ( Vice Chalrman
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